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[PART II--SEC. 3(i)] 

1 GS. R. 647, E).-The following Bye-laws made by ti:c C0 · oard, in exercise of the powers conferred by section 27 
! of the Coir Industry .A :t, 1953 (45 of 1953), further to amend the Con >ard (Services) Bye-laws, 1983 and confirmed by the 
i Central Govemmen' are hereby published as required by sub-section ,2) of the said section 27 of the said Act, namely:-

1. (I) hese bye-laws may be called the Coir Board (Services) Amendment Bye-laws, 20 II 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the schedule to the Coir Board (Services) Bye-laws, 1983, in columns 8 and 10 relating to the post of 
· Extension Service Officer for the existing entries, the following entries shall respectively be substituted, namely :-

SCHEDULE 

8 

"Experience as Extension Service Assistant or 
Dyeing Assistant or Technical Assistant (Spinning! 
Dyeing/Testing) or Research Assistant or Weaving 
Assistant or Inspector for a period of three years 

10 

Extension Service Assistant or Dyeing Assistant or 
Technical Assistant (Spinning/Dyeing/Testing) or 
Research Assistant or Weaving Assistant or Inspector". 

[F. No. 2(7)/2011-Coir] 

AMARENDRA SINHA, Jt. Secy. 

Note:-The principal Bye-laws were published in the Gazette oflndia vide number S.O. 4481, dated the 17th December, 
1983 and amended, vide, notification numbers,-
(i) S.0.4893,dated 19-10-1985; 
(u) S.O. 158(E),dated 3-3-1987; 
(iii) S.0.187(E),dated 15-3-1989; 
(iv) S.0.900(E),dated 2-11-1989; 
(v) S.O. 5(E), dated 2-l-1990; 
(vi) S.O. 460(E), dated 6-6-1990; 
(vii) S.O. 60(E), dated 21-1-1992; 
(viii) S.O. 304(E), dated 30-4-1992; 

(ix)S .0. 154(E),dated 27-2-1997; 
(x) GS.R. 484(E), dated 18-8-2006; 

(X1)G .S.R. 429(E), dated 17-6-2009; 
(xii) GS.R. 846(E),dated 26-11-2009. 
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